V N
E T YO A\ CENTRAL ADMINISTRATIVE TRIBUNAL
i  WF CUTTACK 3ENCH sCUTT ACK.

oo By S5 Origial Application No. 200 of 1995

Cuttack this the 3+ day of Novemser, 1995,

C OR A M:-
JEL HIONOURABLE MRe N SAHU, WEMNSER ( AOMIRISTRATIVE )
SHRI K. I. . PATRA,

aged aboutl L% years,
son of latec ), Ramayya Patra,

Retired st ographer, ' .

3/M-14, V... 5, Nagar, Bhubaneswar,

District-Khurada, e “ee Applicant

By the applicant : Me. Z.LLWN, Svamy, A k. Rath, Advocat: S,
-Versas-

1) Unia of India represeni.c oy
the Secretary of Financc,
New Delhi,

2) Comuissioner of Income Teax,

Orissa,Bhubaneswar,Dist. "urda, ... ... Respondente

By the Respondents : M/s., 1,i. Mishra,J. Sengupta,
Senior rznel Gounsel (Centra ).

ORDER

MR. N, SAHU, MEMBER(ADMN.) s The relief sought in this application is for

a direction to the Respondent No,2 i.e. Com.issioner of
Income Tax, Orissa, Bhubaneswar to make imediate payrren{:
of all the dues together with cost and interest. The
applicant has claimed that he was not paid hic gratuity o
retirement. He shifted to Bhubaneswar and he was not paid

the T.A. Bill from Cuttack to Bhubaneswar. He was not paid



house rent allovance which he claimed he was entitled
towhen he was posted to Jeypore, Koraput, He purchased

a8 hearing Ajid for #s. 2,450/~ and this was not &lso

'3 reimoursed to him under the Medical Reimoursenrnt Rulee,
" He also had a grievance regarding naon-payment of GpF,
2, 1 have heard the learned counsel appecring

1
\

for the petitioner 4r. B. L. N. Sv@my and the lecrned
Senior pan:1 Counsel (Central) Mr, aswini Kumar Mishra
for the Reepondents. The applicent had claimed multiple
reliefs in one gpplication which is parred by Rule=10

of the Administratiw Tribun_als act, 1985, Statement of
T.A. claims, gratuity payment, _njefiical reimbursement
etc, are not relatedé to each. oth.’e}‘r‘ and therefore,
normally, the applicztion should have been dismissed as
incompetent, After hearing the learned counsel for the
oppoéite Parties and azfter éomg thr-ougrl the counter-
affidavit filed oan oehalf of the Respondent No,2, it
appears to me that most of the claims we\re settled and the
discrepancies if any,, are pe;ipheral. The applicant, if
he so chooses, can take it np for redressal with the
Respodents., In éonpliance with the mandatory Rule-10,
hawever, it is agreed at tfxe Bar that this petition could
be disposed of by confining to only ane grievance: with

regard to the reimoursement of the purchase of a hearing



Ald for a sum Of s, 2,450/.., Other reliefs cannot be
allowed to be argued in this petition and they can be

administratively disposed of by the Respondent No,2,

3¢ By his representstion dated June 1, 1992,"t‘he
applicant suomitted that he consulted Dr. S, &, Kar,
Assistant Surgeon, Capital Hospital, thbaneswar for
apnormal hearing problems o\f his daughter who‘in turﬁ

, feferred them to a speciclist Audilogist, Regional

o \} . . s : .
§entre Ali Yaval Jung National Institute for he aring,

K .HanciiCapped, Ministry of welfare, Governaent of India,

'*'*’Y\/o//"f"‘Bhuodncswar. The specialist prescrinea a hearing aid
o

known @s 'ELKON' with skelcton .“ouldfrom, The applicant
purchased the sane and cubmittec¢ the Bill for re-

imoursement for w.2,450/- on 1., 12. 1991,

4. on pehalf of the Respmdents, it is claimed
that the amount is‘payable to the sugplier diret;tly
and as the petitioner had not informed the office about
the hearing aid purchased, the procedure did not allow
the direct payment to the ap;ﬁlicant. After this, the
petitioner represented and 'ﬁhe representattion was referred
to the Central 3ocard of Direct Taxes who directed dis;osal
of the claim in accordance with the guidelines of the

,/ Ministry of Health and Family wWelfare Department Office

M Memorandum dated 26, 11, 1992, It is submitted that

thereafter the petitiomer's claim is under scrutiny.
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LD The genuinenes: ot the claim has not been

4

‘f‘doubted. The medical re} orts and the need for purchasing

/{ of the hecring Aid &sl:o has not peen doupted by the
/

Respondents, My be unicr the procedure, the applicant
had to give en advance i imstion whereupan the money

would be directly paid to the supplier, Without fully,

%

! §

following the procedure a hiearing Aid wasc cdirectly
purchased. This is not & case of grave miscduct or
irregularity which should disentitle hin iros the clain,

This is a matter in which Respondent NO,2 chould move

m

.

to condone the defect and ol:»tain ratific ti.n of the
Director General of Health Services, if it i:¢ so needecd,
on his o,zri.i:i‘It is a case where the ailment !¢ genuine,
the Specialist prscription is genuine and the purchase

ic genuine and therefore the minor proced.rcl slips

can be ignored. This is the minimum that z Covernment
servant after 34 years of service expects from his
emgloyer in the evening of his life, I therefore, direct
Respondent No,2, the Comnissioner of Income Tax,
Bhupaneswar to ignore othe,x:'/minor: procedural aberrations
and make the payment of the claim of k.2, 450/~-, if this
is othemwise admissible under the rules, within & pericd
of four weeks from the date of receipt of thic order, The
applicant shall co~operate when called upm to do soO by
Respondent NO,2 in supplying to him the nececsary information/

documents,
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In the result, the applicstion is disposed of

Parties will bear their o'n ¢ &xtse,
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